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आदेश/ORDER 
 
PER : AMARJIT SINGH,  ACCOUNTANT  MEMBER:- 
  

This Revenue’s appeal  and assessee’s cross objection for A.Y. 2009-10, 

arise  from order of the CIT(A)-9,  Ahmedabad dated 02-09-2016, in proceedings 

under section 143(3) r.w.s. 147 of the Income Tax Act, 1961; in short “the Act”. 

 

2.   The Revenue’s sole substantive ground challenges the lower appellate 

order deleting the addition made on account of disallowance of Rs.  23,31,799/- 

u/s. 14A of the act.   There is no dispute that the net tax effect in the instant 

appeal is less than Rs. 10 lacs.  We find that the Central Board of Direct Taxes; 

hereafter the ‘Board’ has issued the circular no. 21/2015 dated 10-12-2015 
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clearly envisaging therein that department’s pending appeals before the 

tribunal/high courts are to be withdrawn/not pressed as per the above stated 

circular.  The same has been declared to be having retrospective effect in other 

words.  We take into consideration the above stated Board’s circular and dismiss 

the instant appeal accordingly. 

 

3. This Revenue’s appeal is dismissed as having low tax effect. 

 
CO No. 214/Ahd/2016 
 

4. Since the appeal of the Revenue has been dismissed on account of low 

tax effect as supra, therefore, the cross objection filed by the assessee also 

stands dismissed.  

 

5.  In the combined result, both the appeal of the revenue and cross objection 

of the  assessee are dismissed. 

               Order pronounced in the open court on 10-05-2018                
        

        
                         Sd/-                                                                      Sd/-                      
         (RAJPAL YADAV)                                                 (AMARJIT SINGH) 
       JUDICIAL  MEMBER                                         ACCOUNTANT  MEMBER 
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